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Petition(s) for Special Leave to Appeal (Civil) No(s).11628/2004

BALWANT SINCH (D) BY LRS. Petitioner(s)
VERSUS
JOG NDER KAUR & ORS. Respondent (s)

(Wth appln(s) for exenption fromfiling O T.,stay, declaring the respondent as
maj or and prayer for interimrelief and office report)

Date: 01/09/2008 This Petition was called on for hearing today.

For Petitioner(s)
Dr. Kailash Chand, Adv.

For Respondent (s)
M N. M Popli, Adv.
Ms Anindita Popli, Adv.
M s. B. Sunita Rao, Adv.

UPON hearing counsel the Court made the follow ng
ORDER
Application for substitution is defective.
Cure defect within three weeks, as |ast chance.

Li st again on 3.10.2008.

(M P. BHADRAN)
Regi strar

hj



